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1. The Union of I dla rep. by Lts
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(Order per Hon'ble Shri R.ﬁangarajan, Member (A) ).
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{Order par Hon'ble Shri R.Rangarajan, Member (J) ).
Heard Sri K.K.Chakravorthy, counsel for the applicant

and Sri NR Devaraj, standing counsal for the rsspondants,

24 Thne applicant asubmits that he was working as Mazdoor under
thes Ragpondent No.d since 1967, It is his}:asa that t he Regpone
dent No.4 notified the vacancies for recruitment to the cadre of
EDMA existing at HRO, Guntakal vide his memo dt,16-10-95. My
The applicant made @ repressntation that he worked as a Casual
Labourer for more than 240 days in a feariénd Re wus his case
was coverad by the diructions given in OA 269 to 323/93 an the
file ot this Bancnf Thus he claims for raguiarisation of his
gervices as EDMM. He relied upon the brdefid§,22-8-96 in

CA 1269/95, wherein it wag ordered that after verification of the
records, the applicantuxC;?appointad as EOMM if he had worksd as
casual labour for 240 days %: or more in a year, The applicant
statas that ths verification was restricted to 1991 and 1992,

3, The respondents issusd proceedings dt.4-3=97 saying that

nat :
he had/worked esdy. tor 240 days or more in any ysar during the

| W

period from 1-4=85 to 18=3-92 and theretore his seruicoa wers

terminated,

4, Tha applicant has filed this OA chalillenging the proceed=-

-

ings dt.4+3-97 sa iliegal, arbitrary and contrary to rules,

S MA 1140/96 along with MA 1141/96 in OA 1269/95 were dis=
posed of by order dt,19-12<96, That order in the MA clerifims

that the pesriod after 1992 was not contemplated to be verified

:Fi/’ ' lg,f—’”‘ sseeade
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“right to be appointed as Mail Men, Vhe applicant ia given libafty

jt/ 7 h/‘ | T eesede

. o
by the original order, 1If that giﬁes any independent right tﬁat
is.tn be agitated in independent maenner and not by seeking implemanr
tetion of the original order as tha‘gama doas not relates to the
period subsequant to 19392, The appiicant'é contention in this OA |
is that after 1992 he haé{cémpleted 240 days in the year 1993=-94,
but he cannot ask for relief if he has put in 240 days of service
after 1992 relying on the judgement in OA 1269/95, if he reliag
on the judgement in OA 1269/95 he has to rastrict his case for'thl
pasriad pripr to 1992, Hence ue afe_nat inclined to give any order
in regard to his contention that his case has to be considered as
he has put in mora than 240 days of service after 1992, If ha has
a case for posting as EDMM on the ground tnat he had complafed'240
days after 1992 then ihat cagse has to be Poyght indepandantly and

E]

cennct be a consequential benafits arising out of this GA. Hence
N

the OA is considered only in regard to his contention that he had

complated 240-days'of aervice sarlier to 1992 and that gives him

to fils fresh O.A. incaess he is intérested to contend on the ground
that he had completed 240 days of service after 199%. In so far as
tnis OA js concernad counting of his sarvices for the period prior
to 199é is to be done. The applicant submits that he had nominated
one Sri Nagaiaﬁ to assist him for checking the records inr egard to
the serviceé rendefsd~by him earlier to 1992, He further submits
that Sri Nagaish had informed him tha:t on c hecking the record‘a. the
appliCant vas found to have employed for more than 240 days prioer
tc 1992, Uuhen we asked him tor the minutas of such caftificafion,'

’
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the applicant could not produce any ;uch minutes., Hence it has to
be held that the apblicant could not check the fecords properly in
censgultation with the Oepartment. Tse applicant further submits
that the records should be summoned by the Tribunsl and checked.
This is a factual verification, It is enough if the applicant is
given an,opportunit} to check the racords in cangultation with
the Pastal Department i.a, the Regpondent No,.,4 herein for ceunting
hia service period before 1992, To impiemsnt tha above diﬁaction.
Responuent No,.4 ahoqb find a mutuall} convenient data to both of
them to check the rscords in pressnce of the applicant, Tha appli=-

cant should be summoned on that day to be present in the orfice of

Raspongent No.4 and the records should be checked by the Respon-

dent No.4 and applicant jointly in the office of Respondent No.4,
That factual verification definetly will wid}: give an answer to

the relief asked for in this OA.

6e The appiicant is at Liberty to question th: details in the

!

records shown to him incese hisviegw points are not agreq{fo by thef

Respondents,

Te - With the above observations, OA is disposed aof. No arder

as to costs,
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B oS+ JAT-PARANE SHWAR) ! (R.RANGARAJAN)

——"  Membsr (1) Membar (A)
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Dated: 17th_fiarch, 1998,
Dictated in Open Court.
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CA.963/97

Copy to:-

te« The Secretery, Miniétry of Comhunications, Mew Delbhi,
2. The cChief Postmastar General, A.P,Circle, H;derabad.
3. The Postmastergceneral; A.,P.Southern Region, Kurnaoi.
4, The Sudpdt, of M5 *AG' Divisioen, Guntakal.T

5. 0One cepy toMr. K,K.Chakravarthy, Advocate, CAT., Hyd,
6, 0One copy tovr. N.R.Devaraj, Sr.CGSC., CAT., Hyd.

%. One copy to D.R,{A), CAT., Hyd, 1

8. Dpe |

srr

cody to Duplicate,
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